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ORDER

PER N. K. BILLAIYA, AM:

This appeal by the revenue is preferred the order of the CIT(A)-18,

New Delhi dated 21.12.2015 pertaining to A.Y.2008-09.

2. A perusal of the grievance of the revenue shows that the tax effect

would be less than Rs.50 lacs and hence this appeal has to be dismissed in

the light of the CBDT Circular No.17.2019 dated 08.08.2019.

3. Needless to mention the revenue may approach the Tribunal should it

feel that the said circular does not apply to this appeal.



4.

In the result, the appeal filed by the revenue is dismissed.

Order pronounced in the open court on 20.02.2020.
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